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- ZENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH .y
ALLRHABAD
Zivil Contempt Application N>.9J of 1997
In
Original Applicatlion No. 1642 of 1954
-
alongwith
Civil Conteupt Application No. 91 of 1337
In
Original Application No. 1643 of 1994,
Civil Congenpt Application No. 32 of 1997
In
Original Application No. 1644 of 1994 ,
. Civil Contenpt Application No. 88 of 19937
In_
Original Application No. 1645 of 1394 ,
Civil Contenpt Application No. 89 of 1937
In
Original Application No. 1646 of 15934 ,
Civil Contenpt Application No. 93 of 1997
In
Original Application No. 1647 of 1994 ]
C&ggl Ccntgﬂgg;hppli:atinn No. 94 of 1997
H
Original hppl&gaE&gg NO « 164§ of 1994 ,
# Civi& Contenpt Application No. 9§ of 19?1

In
Original Application No. 1649 of 199% -

- e — — —

Civil Contenpt Application No. 22 of 1998

In

Original Application No. 1650 of 1994

Civil Contenpt Application No. 97 of 1337
In

h§:rig;nul Application No. 1651 of 1994

...pg.?./-
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Civil Contempt Application No.98 of 1397
In

Original Application No. 1652 qg 1994

2001

Allahabad this the_10th day of January,

I
1
f

Hon'ble Mr.S. Dayal, Member (A)
Hun. ble Mr: .S.K.I. Nag_j_fi. qETjEI:*i_Jl /

C.C.A.90/97 in O.A.NO.1642 of 1994 |

Arvind Kunar a/a 35 years, son of Sri C.D. Kumar,
Resident of 662-A, Loco Colony = 9 Sardar Patel

4arg, All habad. Applicant

By Advocates Shrl Sudhir Agrawal
Shri R.4. Saggi

C.C.A. 91/97 in 0.A N0O.1643 of 1994

Atul Kashyap, a/a 31 years, Son of Sri N.B.Kashyap,
Residént of 671 D, Salth Road, Railway Colony, N
{ | ) |

Allahabad. Applicant o
|

By Advocates Shri Sudhir Agrawal,
Shri R.M. Sagii

C.C.A. 92/97 in O.A No.1644 of 1994

Sailendra Kunar Sriwas,aged about 32 years, S/o
sri Ran Sewik Briwas, R/o 97/234, Jayanti pur,

Sulemsaral, Allahabad. Fy
‘:E‘.;-

Preetam Nagar,
Applicant

By Advocates Shrli Sudhir Agrawal,
Shri R.4. Saggi

C.C.A. 88/97 in O.A.N0.l5645 of 1934

Jali Narain, aged about 36 years, Son of =ri Ram
Pav, Reslident of 2/92-A, !kama Nand Nagar,Allahapur,

Allahabad. Applicaut

1 By Advocates Shrli Sudhir Agrawal
\ Shri R.4. Saggi
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89/97 in OA .No. 1646 of 1994

-I
- — ——

C.C.A

R.K. Abbhi, aged about 32 years, Son of Sri G.S.
Abbhi,resident of 656, D-Loco Colony,Allahabad.

Applicant

By Advocates Shri Sudhir Agrawal,
Shri R.4. Saggl.

——

C.C.A.93/97 4in_ 0.A No.l647 of 1994

Harish Chandra Yadav, aged about 32 years, S/o
Kallu Ran, resi ient of 794, Railway ‘olony,Chau-

fataka, Districc Allahabad. Applicant

By Advocates Shri Sudhir Agrawal,
“hri R.4. Saggi

o —

C.C.A-594/97 in O.A.N0.1648 of 1994

Shiv Prasad Shukla, aged about 34 years, Son of
Sri Ran Mularey Shukla, resident of 59, 0ld Allahpar,

Allahabad.
Applicant

1

By Advocates shri Sudhir Agrawal
Shri R.1. Saggi.

- S — —

C.C.A.95/97 in O.A .No. 1649 of 1994

Lalit 41ohan Dubey, aged about 31 years, S/o Madan
.Mohan Dubey, R/o 201 Pura Baldi Kydganj, Allahabai.

A Eglicant

By Advocates Shri Sudhir Agrawal,
& Shri R.41. Saggi.

C.C.A. 96/97 in OA, No. 1650 of 1994

Ra jneesh Kunar Singh, aged about years, S/o Heera
Mani Pd.Singh, R/o 178 Mahhajpur, Alld.

Applicant

. By Advocates Shri Sudhir Agrawal
Shrl Re.4e. Sa.qgi .
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«C.A. 97/97 in O.A.No. 1651 of 1994

OM PRAKASH SHUKILA, Son of Sri Thakur Prasad Shukla,
Resident of Village Basaunhi, P.0. Yanjhanpur(Korro) {%
Distt.Allahabad.
Applicant il
By Advocates Shri Sudhir Agrawal, o |
______shri R.M. Saggi

——

C.C.A. 98/97 in OA.No. 1652 of 1994

Bri jesh Kunar Singh, Son of Sri Raj Dev Singh,

i Wa
Resident of B-1610, Kareli Scheme , Allahabad. 'S i
Applicant | '[ |
‘By Advocates Shri Sudhir Agrawal,
shri R.41. Saggi. |
i : | *
Versus :
1. 4.N. Chopra, Divisional Rallway 4anager, ‘ ?‘ -! :
| :
Northern Railway, Allahabad. : g L
. 2 Kn.Gauri Saxena, Senior Divisional Comnercial
Manager, Northern Railway, Allahabad. E s
|
3. B.K. Sinha, Senior Divisional Personnel Officer,
: Northern Rallway, Allahabad. ]
4. D.P. Singh, Divisional Comnercial 4anager, *‘ %
Northern Rallway, Allahabad. 1 b
Se Shanti Narain, General Manager(Personnel),
Northern RallwayyHeadquarter, Baroda House, }
Newsbelnlo Opp.Parties in all the {
CeC.AB - -
E—X Advocate Shri B.B. Paul T,
ORDER (Oral ) 1
BY Hon'ble 4r.S. Dayal, dember () T
These contempt applications have been
filed for proceeding against the opposite parties :
N
\gor wibful and deliberate disobedience of dir-~tions |
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given in order dated 04.11.1996 passed in
O.A.No. 1642 to 1652 of 1994. We have heard
Shrl Sudhir Agrawal, learned counsel for the
applicants and Shri B.B. Paul, learned counsel
for the respondents in all the contempt appli-
cations. Learned counsel for the applicants
mentions that the respondents have filed a
counter-gffidavit in which orier dated 02nd
January, 2001 has been annexed, by which ten

the
of/eleven applizants have been engaged as

Substitute Porte?ji'the applicants should have
been engaged as Ticket Collectors instead of

which they have been engaged as Substitute Porter,
is subject to conditin when the occupant of

the post returned fron leave or on account of

any other reasons. He states that as per the
order dated 25.10.1999 passed on misc.applications
in O.A .N0O.1642 to 1652 of 1994, the mininun com=
pliance required was of treating the applicants

as casual labour with tenﬁorary status because

they had worked for more than 2 years, which is

not apparent froan the order dated 02.1.2001.

2 Shri B.B. Paul, learned counsel for
the opposite parties has drawn attention to
affidavit of compliunce filed on 13.10,2000,

in which order dated 10.10.2000 is annexed,

by which the conpetent authority had permitted
the appointnents of the applicants in 0.A.No.
1642 to 1652 of 1994, in Group 'D' as Casual

Labour in C.P.C. Scale/Porter. Pursuant to

-9 opg 06/-
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that the applicants have been given appoint'nent
letters ﬂat=612641212U5&;=Byﬁﬂh£ahiﬁﬁﬁyﬁhaﬁﬁﬂhébn;
appointed as Temnporary/Substitute Porters. Learned
counsel for the opposite parties states at bar =
that this appointnent has been made pursuant to
order dated 10.i0p2000 of the A.P.0. and has been
nade on regular basis to a Group 'D' post and no
further screening of the applicantﬁswbuldiha?re—
quired for appqintnent'tn roup 'D' post and this
would be subject ggiugf:iPetitinna pending in

High Court of Allahabad and Hon'ble Apex Court.

y i1f any relating to this matter.

< 7 In view of the position nade above,
it is now clear that no contenpt of the order by 4
survives. The contenpt proceedings are, therefore,

dropped and notices issued, are discharged.

4. This order shall not apply to C.T.A.91
of 1997 in O.A .No.1643 of 1994 because the applicant

Shri Atul Kashyap is reported to have died in June,

2000 and the order with regard to him does not

survive. b ﬁ
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. ZENTRAL ADMINISTRATIVE TRIBUNAL
~ ALULAHABAD BENCH i
AGLRHABAD

of 1997

T e

Sivil Contempt Application N3.99
In

Original Application No. 1642 of 1394

. .’

alongwith
Civil Contenpt Application No. 91 of 1997 ;
W Th
Ociginal Application No. 1643 of 1994,

Civil Conggrggg Application No. 32 of 1997

In

Original Application No. 1644 of 1994 ,

Civil Contenpt Application No. 88 of 1997
: AL
Original Application No. 1645 of 1334 ,

Civil Contenpt Application dNo. 39_ of 1937 _
Iin -
Original Application No. 1646 of 1934 ,

Civil Contenpt Application No. 93 of 19?'!
In
Original Application No. 1647 of 1994 ]

- . i e

Civil Cont.g&gg_hgg_l_izatinn No. 94 of 1997

— o ———

In 0
Original Application No. 1648 of 1994 ,

Civil Contempt Application No. 395 of 1997
e S o :
Original Application No. 1649 of 1994 ,

Civil Contenpt Application No. 22 of 1998

T —— —

In
Original Application No. 1650 of 1994 ,

Civil Contenpt Application No. 37 of 1337
In |

rOrl_g_Lndl Application No. 1651 of 19394
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E;vil Contenpt ggplication_ﬂgigﬁ of 1997

In

Originaﬁiﬁgglicatlun No. 1652 of 1994

E———— | TE—S— ————

Allahabad this the_10th day of January, 2001

Hon'ble Mr.S. Dayal, Member (A)
Hon'ble 4r..S.K.I. Nagvi, Yember (J)

e —

C.C.A.90/97 in O.A.NO.1642 of 1994

Arvind Kunar a/a 35 years, son of Sri C.D. Kumar,
Resident of 662-A, Loco Colony = 9 Sardar Patel
4arg, All habad. Applicant

By Advocates Shrl Sudhir Agrawal
Shri Rli"ti Saggi

—

C.C.A. 91/97 in O.A No.1643 of 1994

Atul Kashyap, a/a 31 years, Son of Sri N.B.Kashyap,

Residént of 671 D, Snith Road, Railway Coloany,
Allahabad.

Applicant

By Advocates Shril Sudhir Agrawal,
Shri R.M. Saggi

C.C.A. 92/97 in O.A No.1644 of 1994

Sailendra Kunar Sriwas,aged about 32 years, S/o

sri Ran Sewik Briwas, R/o 97/234, Jayanti pur,
Preetam Nagar, Sulemsarai, Allahabad.

Applicant
By Advocates Shril Sudhir Agrawal,

Shri R.1. Sagg_i

C.C.A. 88/97 in O.A.NO.1645 of 1934

Jai Narain, aged about 36 years, Son of Sri Ram

Bav, Resident of 2/92-A, !iama Nand Nagar,Allahapur,
Allahabad.

Applicant
1 By Advocates Shri Sudhir Agrawal
\\ shri R.4. Saggi
LRI &8 | .3/-




-
W
an
-

C.C.A. 89/97 in OA .No. 1646 of 1994

R.K. Abbhi, aged about 32 years, Son of Sri G.S.
Abbhi,resident of 656, D-Loco Colony,Allahabad.

Applicant

By Advocates Shri Sudhir Agrawal,
Shr.‘_L__l_R_' 1. Saggi- =

C.C.A.93/97 4in_0O.A NO.1647 of 1994

Harish Chandra Yadav, aged about 32 years, S/o
Kallu Ran, resijent of 794, Rallway Julany.chau—

fataka, Districc Allahabad. Applicant

By Advocates Shri Sudhir Agrawal,

—— S ey —

C.C.A-694/97 in O.A.N0O.1648 of 1994

Shiv Prasad Shukla, aged about 34 years, Son of
Sri Ran ularey Shukla, resident of 59, 0ld Allahpur,

Allahabad.
Applicant

By Advocates Shri Sudhir Agrawal
Shri E‘d. Sat_‘.lgi.

C.C.A.95/97 in O.A .NOo. 1649 of 1994

Lalit 1ohan Dubey, aged about 31 years, S/o Madan
.Mohan Dubey, R/o 201 Pura Baldi Kydganj, Allahabai.

Applicant

By Advocates Shri Sudhir Agrawal,
& Shri R.41. Saggi.

C.C.A. 96/97 in O.A. No. 1650 of 1934

Ra jneesh Kumnar Singh, aged about years, S/o Heera
Mani Pd.Singh, R/o 178 Mahha jpur, Alld.

Applicant

.. By Advocates Shri Sudhir Agrawal
'\ Shri R.4. Saggl.

;\\’ seessePged/=
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OM PRAKASH SHUKIA, Son of Sri Thakur Pr--ad Shukla,

Resident of Village Basaunhi, P.0. vlanjhanpur{icorrc:].q?
Distt.Allahabad.

Bri jesh Kunar Singh, Son of Sri Raj Dev Singh,
Resident of B-1610, Kareli Scheme , Allahabad.

By Advocates Shri Sudhir Agrawal,
Shri R. 4. Sﬂg_gi-

C.C.A. 97/97 in O.A.NO. 1651 of 1994

Applicant

By Advocates Shri Sudhir Agrawal,
__Shri Re1s &gﬂi

C.C.A. 98/97 . in OA.NOo. 1652 of 1994

Applicant

S

Versus

4.N. Chopra, Divisional Rallway 4anager,
Northern Railway, Allahabad..

Kn.Gaurl saxena,
Manager, Northern Rallway, Allahabad.

Senior Divisional Comnnercial

B.K. Sinha, Senior Divislnnal Personnel Officer,
Northern Rallway, Allahabad.

D.P. Singh, Divisional Comnercial 4anager,
Northern Railway, Allahabad.

Shantl Narain, General YManager(Personnel),

Northern RailwayyHeadquarter,
New Delhi.

Baroda House,

Opp.Parties in all the
Cs.CsAS

By Advocate Shri B.B. Paul

ORDER ( Ooral )

BY Hon'ble 4¥r.S. Dayal, 4ember (A)

filed for proceeding against the opposite parties

\

These contempt applications have been

or wibful and dellberate disobedience of directions

-t-iE'lg:S/-
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given in order dated 04,11.1996 passed in

O.A.No. 1642 to 1652 of 1994, We have heard
s Shri Sudhir Agrawal, learned counsel for the |
applicants and Shrli B.B. Paul, learned counsel
for the respondents in all the contempt appli-
cations. Learned counsel for the applicants
mentions that the respondents have filed a
counter-affidavit in which orler dated 02nd
January, 2001 has been annexed, by which ten

the

of/eleven applisants have been engaged as.
" but, i
Substitute Porter/ t®he applicants should have

been engaged as Ticket Collectors instead of
which they have been engaged as Substitute Porter,
is subject to conditisn when the occupant of )

the post returned fron leave or on aczcount of

any other reasons. He states that as per the
order dated 25.10.1999 passed oﬁ misc.applications
in O.A .NO.1642 to 1652 of 1994, the mininun com=-
pliance required was of treating the applicants ?
as casual labour with tenﬁarary status because £y
they had worked for more than 2 years, which is

not apparent fron the order dated 02.1.2001.

2. Shri B.B. Paul, learned counsel for
the opposite parties has drawn attention to
affidavit of compliunce filed on 13.10,:000,

in which order dated 10.,10.2000 is annexed,

by which the conpetent authority had permitted
the appointnents of the applicants in O.A.No.
1642 to 1652 of 1994, in Group 'D' as Casual

l1
\k(habour in C.P.C. Scale/Porter. Pursuant to
:
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order da“l‘.’ed, 10.10. 3‘6
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further screening of the applma-nt& ‘would be re-
gquired Eor appointnent to ﬁfuug D) 'pnst. apﬂ 'eh:La _F'

: ﬂrdﬁﬁ e
would be subject to Writ Petitions pandlng in

A b=
High Court of Allahabad and Hon'ble Apex Court, .

if any relating to this matter.

3. In view of the position nade above, -
it is now .clfaa_r- that no contenpt of the order
survives. The contempt proceedings are, therefore,

dropped and notices issued, are discharged.

4. This order shall not apply to C.C.A.91
of 1997 in O.A .No.15643 of 1994 because the applicant
Shri Atul Kashyap is reported to have died in June, -
2000 and the order with regard to him does not

survive.



